e

Al

- CENTRAL ADMINISTRATIVE TRIBUMNAL
PRINCIPLL BENCH

C.t. NO. 36/1996
in
C.,A, NO, B22/1991

iew Delhﬁ this the 20th day of February, 1996,

HON'BLE SHRI JUSTICE P. K. SHYAMSUNDAR, ACT. ;HAlRF@N
HON'BLE SHR1 K, FUTHUKUIRR, PFLIBER (A)

1. Deepak Kamboj 3/0 D,P.Kamhoj,
R/0 2461-B, Basti Punjabian,
Subzi Mandi,

Celhi,

2, Vimal Kumar S5/0 Bal Kishan,

R/0 43, Faitri Apartment,

A3, Paschim Vibhar,

New Dslhi,

in o

Suresh Sharma & Ors, : .o Petitioners

{ By Shri T, C, Aggarual, Advocate )
~Versug-

Shri 5, K. Kapaoor,

The OUirector Gensral,
A11 India Radio,
Parliament Street,

New Oglhi - 110001, ces Respondent

0 RD E R (ORAL)

Shri Justice P, K, Shyamsundar w
We have heard the learnsd caounsel for the

- ) .
the petitionsrs

petitionars, fn this contempt petition
sesk action under contempt jurisdiction for not
considering their cases for regularisation as Casual
Artists, They say that such a right flows From two
orders made by this Tribumal, onme in U.A. Np,822/9%
disposed of on 18,9.1992 and the othar in M.A, Ngs,
623 anc 624/95 disposed of on 24.5.1995 arising out

of the same C.A, Us s@e from these two orders tharps
were directions to the respondents to formulate a
Scheme for absorbing the Casual Artists and thereafter
consider the claim of ths applicants fﬁr such

absorption. 1t is seen from the order in Mif.s 623 &

&

624 /95 that t he Department‘had framed @ Scheme
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althounh a little belatedly and that Scheme was
placed on record, Npw all that the Department has
to do is to consider the cases of the petltloners
for absorption in terms of that Schems and thereby

. comply with the dirécticn of the Tribunsl in U.A.
822/91 referred to supra, The grievance is that
mothing has been done pursuant to the direction of
the Tribumal as aforasaid although much water has M=
fFlown undsr the bridge eversince, We are not aware

\;; " of the reascns why the direction for regularising
. > the petitiéners' services in accordance uwith the
Scheme has not been complied with so far, and ue
go by'the statement made at the Bar tellingéthatA
sven on this date thers ié no order complying with
that portion of the.airection of the Tribunal in the

original procsedings,

2, 8e that as it may, all that we can do in ths
& present contempt petition is to give a Further
; direction to the Uepartment to consider the claim of
- the petitioners for regularisation in terms of hs
above 3cheme and pass appropriate orders in the matter
For uhich‘purposé the respondent is granted three
v months' time from the date pf rwceibt of a copy cf

this grder,
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3. KThls ordar dlSpOSES of tng contempt petition,
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( K. Muthukumar ) | { P. K. Sh
. | o Ka yamoundar )
: Membar {A) hcting Chairman
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